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CEt-JTAAL ADMINISTRATIVE TRIBUN L
ALl.AHJ'i3f\D BEl'~H : ALlAHABAD

Civil Ccrrternpt Petition N .84 of 20(4.
In

Original Application No.1487 of 2003.

Allahap..§"p th;is the ~8th ,day of September 2004.

Hon'hle lVj['.A.K.Bhatnagar, J .M.
Hon 'ble Mr._D.Jl. TiwarL A.M.

nand Kumar

Son f late Sadhu Singh
Rio Village and POst Office Pu~varka
District Saharan ur at Present working
as Postman, Head POst Office Saharan~ur •

• • • • • • • •Ap licant.

(By Advocate : Sri Yashwant Singh)

Versus.

1. Sri Raghav La1
Chief POst Nbster General
U.P. Circ Le, Iuck now-, 226001.

2. Sri B.P. Verma
Senior Superintendent of Post Offices,
Saharanpur Division, Saharanpur •

• • •• • • • • • • • ~ sjsonde rrt s ,

(By Advocate : Sri H.C. Dubey)

o R D E R_ .... ----
,ll~..Ji~!)'bl~LAt-•. A.K. Bhatnagar, J.M)

This Contemnt P.re.tit.ion ha.s been filed for Jiunishing
w~'lfu .1 dJ.sobedJ.ence 8. far

the re sonde rrt s f rL non-e oml'liance of ~tne order dated 12.Cl.

assed in O. K NO.1487 Of 2 03 by which the following directions

were given:

"In the facts and circumstances th= O.A. is finally
o i s .osed of at too admission 5 cage with directi n
to res~ondent NO.2 to decide the re.resentation of
ttE a ~licant dated 28.1 .2 03(rmnex-8) by' reas ned
and s eaking order within a eriod of 2 m nths'
from the date of communication of this roer. It
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2.. learned ceunse 1 for the res~ondents submitted that

he has filed counter affidavit and compliance has a Iae ady been

made by the department. learned counse 1 for the res:;ondent3

invited our attention on para-8 of the ceunte.r affidavit

and on Annexure-I in which C.P.:vi.G. D.P. Circle, Iucknew

has d ec Lde d too representation of the applicant vide order

dated @7.197:.2004 and the same was duly received by the

applicant on e9.•.1J7J.2004 as shewn in Annexure-2.

3. In view of this, we are satisf ied that the compliance

has already been made by the respondents. Therefore, no case

ef contern}llt is made out. Accordingly, the contempt etition

is rejected. Notices issued to t he respondents are discharged.
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Nembler (A)

shukl_l-


